FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017]
FOR THE ATTENTION OF STAKEHOLDERS OF DIGITALPERSONA ID MANAGEMENT
SOLUTIONS PRIVATE LIMITED

RELEVANT PARTICULARS

1. Name of the Corporate Debtor

DIGITALPERSONA ID MANAGEMENT
SOLUTIONS PRIVATE LIMITED

2. Date of Incorporation of Corporate
Debtor

August 09, 2012

3. Authority under which Corporate
Debtor is Incorporated/Registered

Companies Act, 1956

4. Corporate Identity Number

U72200KA2012PTC065265

5. Address of the Registered Office of
the Corporate Debtor

Unit No. 101, 1st Floor Tower B,
The Millenia Towers, Murphy Road, Ulsoor,
Bengaluru 560008 |, Karnataka

6. Liquidation commencement date

March 15, 2022

of Corporate Person

7. Name, address, email address and
the registration number of the
Liquidator

Viswanathan Rajagopalan

Plot No.4, 1/787A, Deivanai Nagar Il Street,
Madipakkam, Chennai-600091, TamilNadu
Mobile no: 6379252059

Email ID: viswanathan.irp@gmail.com
Registration number: IBBI/IPA-003/ICAI-N-
00275/2020-21/13069

8. Last date of submission of claims | March 29, 2022

Notice is hereby given that DIGITALPERSONA ID MANAGEMENT SOLUTIONS PRIVATE
LIMITED has commenced Voluntary Liquidation on March 15, 2022.

The Stakeholders of DIGITALPERSONA ID MANAGEMENT SOLUTIONS PRIVATE
LIMITED are hereby called upon to submit their proof of claims on or before March 29,
2022 to the liquidator at the address mentionedagainst item no. 7.

The submission of proof of claims is to be made in accordance with the Insolvency and
Bankruptcy Board of India (Voluntary Liquidation Process) Regulations 2017.The proof
of Claims to be submitted by way of the following forms along with Affidavit and
documentary proof in support of claim in, Form B-Claim by Operational Creditors ,
Form C- Claim by Financial Creditors , Form D- Claim by Workmen or an employee ,
Form E- Claim Submitted by Authorized Representation of Workmen or an Employee ,
Form F- Claim submitted by any other Stakeholder. The abovementioned forms can be
downloaded from the website www.ibbi.gov.in of Insolvency and Bankruptcy Board of
India (Voluntary Liquidation Process) Regulations 2017.




The financial creditors shall submit their proof of claims by electronic means only.All
other Stakeholders may submit the proof of claim by person by post or by electronic
means.

Submission of false or misleading proofs of claims shall attract penalties.

Date: March 18,2022 ,2 - Vowane then

Place: Chennai

Viswanathan Rajagopalan
Plot No.4, 1/787A, Deivanai Nagar II Street,

Madipakkam, Chennai-600091, TamilNadu

Mobile n0:6379252059
Email ID: viswanathan.irp@gmail.com
Registration number: IBBI/IPA-003/ICAI-N-00275/2020-21/13069
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IN THE COURT OF THE 2nd ADDITIONAL CHIEF
METROPOLITAN MAGISTRATE AT BANGALORE

Criminal Misc. 492 / 2022
Petitioners : 1. Kum. Pupshpa .H.U, D/o Late Umashankar,
Aged about 20 years, 2. Kum. Divyashree .H.U D/o Late
Umashankar, Aged about 18 years, Both are R/at 1st Floor,
No.22, 17th Main Road, 9th Cross, Muneshwara Block,
Bangalore - 560 026.

Permanent address, Behind Government Hospital, Ganesh
Layout, Magadi Town, Ramanagara - 562120.

Vs.
Respondent : The Commissioner, BBMP, Registrar of Births
and Deaths, Bangalore South Zone, (Jayanagar) Bangalore -
560041,

PAPER PUBLICATION / PUBLIC NOTICE
WHEREAS, the above named petitioners has filed the above
petition seeking direction to Birth and Death, Represented by
the Commissioner, BBMP, Bangalore to register the death of the
deceased who is the mother of the petitioners by name Smt.
Asha .A W/o. Late Umashankar, was died on 01.05.2012
and death place is at No. 34, 22nd Main Road, Giri Nagar,
Bidarahalli, T-Block, Banashankari 3rd Stage, Bangalore - 560
085, natural death and issued direction accordingly for death
certificate. The death certificate is required for Khatha Transfer
forfamily necessary given the competent authority.

Any person interested and objection in this matter may appear
before the above court on 12.04.2022 to which date the case s
posted for hearing.

Given under my hand and seal of the court on this 10.03.2022.

By Order of the Court, Shirastedar,

11 Addl. Court, ACMM, Bangalore City.

IN THE COURT OF THE SPECIAL SUBORDINATE
(MACT) JUDGE, DHARMAPURI)
M.C.0.P. NO. 425/2021

Venkateshwari . W/o. Prakash,

3/273, Mariyampatti (Vill),

Dhalavahalli (PO), Nallampalli (TK)

Dharmapuri - Petitioner

VS

K.M.Harinath Reddy,

S/o. Muniswamy Reddy,

Near Deccan Hospital, Ashwini Extn.,

Chinthamani Town & Taluk,

Chhikkabalapura District,

Karnataka (State)- 562101 - st Respondent

NOTICE

The above petitioners has filed a claim

petition under section 166 MV Act, The above

Petition is posted on 24.03.2022 for your

objection or counter if have any Valid objec-

tion you may raise in person or by a pleader

before the Special Subordinate Judge, Dhar-

mapuri at 10.30 am on that day other wise the

above said matter will be decided as exparte.

This notice is issued as per the order of the court.

Counsel for the Petitioner

M.SATHYANARAYANAN,B.A.B.L.,

Advocate, Dharmapuri

IN THE COURT OF XVIII ADDL. CHIEF
METROPOLITAN MAGISTRATE AT BENGALURU
C. Mis. No. 1593/2022
BETWEEN : Smt. NEELA W/o Late Srinivas, aged
about 38 vyears, R/at No. 24, 4th Cross, Near
Eeshwara Temple, Laggere, Bengaluru -560 058. ...

Petitioner
AND: The Commissioner, Registrar of Birth and
Death, BBMP, T. Dasarahalli Zone, Bengaluru-560
057. ... Respondent

PUBLIC NOTICE
Whereas, the petitioner has filed petition for obtaining
an order seeking direction to above said respondent
authority to enter the death of petitioner's husband by
name Sri Srinivas S/o Ganganna, who died on
11-09-2019 at No. 24, 4th Cross, Near Eeshwara
Temple, Laggere, Bengaluru-560 058 and accordingly
obtain death certificate from the respondent.
If any persons interested to file their objections in this
matter, may appear at 11.00 am on 28-03-2022 to
which date the case is posted for hearing, before the
Hon'ble XVII ACMM at Bengaluru
Given under my hand and the seal of the Court on
17-03-2022.

By order of the Court, XVIIl ACMM Court, Bengaluru.
Advocate for Petitioner: Sri. Vasanthegowda
No. 36/6, 2nd Floor, Bagalagunte Bus Stop,

H l Main Road, B luru-560 073
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No Air Surcharge

KERALA WATER AUTHORITY

e-Tender Notice

Tender No : 118/2021-22/KWA/PHC/D1/TVM
JIM 2021-24 - Thiruvananthapuram District -CWSS to Nellanad,Vamanapuram and Manikkal
panchayaths- Phase Il -Providing Functional Household Connections to remaining Households in
Vamanapuram and Nellanad Panchayaths.

EMD : Rs. 1,00,000/-, Tender fee : Rs. 7,500/-, Last Date for submitting Tender : 29-03-2022 03:00:pm,
Phone : 0471-2322303

Website : www.kwa.kerala.gov.in, www.etenders.kerala.gov.in

KWA-JB-GL-6-1227-2021-22

Superintending Engineer
PH Circle,Thiruvananthapuram

FORM A - PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of Inda (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS
OF SAVUTE TEXTILES PRIVATE LIMITED

RELEVANT PARTICULARS
1 Name of corporate debtor Savute Textiles Private Limited
2 | Date of incorporation of corporate 28/02/2012

debtor
3 | Authority under which corporate Registrar of Companies, Kerala and
debtor is incorporated / registered Lakshadweep under the Companies
Act, 2013.
4 | Corporate Identity No. / Limited U17200KL2012PTC030889

Liability Identification No. of
corporate debtor

5 | Address of the registered office and | Vaninilayam, PRA:68 Friends Nagar,
principal office (if any) of corporate | Palachuvadu, Kakkanad, Kerala-
debtor 682038, India.

6 | Insolvency commencement date in | 10-03-2022 - Date of Pronouncement
respect of corporate debtor of order (16/03/2022 —Date of receipt
of Order by IRP)

7 | Estimated date of closure of 180 days from the date of
insolvency resolution process commencement of resolution process

8 | Name and registration number of the | CA. Babu Abraham Kallivayalil
insolvency professional acting as IBBI/IPA-001/IPP-02247/2020-

interim resolution professional 2021/13406

9 | Address and e-mail of the interim lind floor, Manchu Complex, PT. Usha
resolution professional, as registered | road, Kochi, above Bapus baby shop,
with the Board Ernakulam, Kerala, 682011

babucentralcouncil@gmail.com

10 | Address and e-mail to be used for | lind floor, Manchu Complex, PT. Usha
correspondence with the interim road, Kochi, above Bapus baby shop,
resolution professional Ernakulam, Kerala, 682011
ip.savutetextiles@gmail.com
babucentralcouncil@gmail.com

11 | Last date for submission of claims | 30-03-2022

12 | Classes of creditors, if any, under Not applicable.
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional

13 | Names of Insolvency Professionals | Not applicable.
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14 | (a) Relevant Forms and Web link: https://www.ibbi.gov.in/nome/
(b) Details of authorized downloads

representatives are available at: | Physical Address: As mentioned
against entry no.10

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of Savute Textiles Private
Limited on 10-03-2022. The creditors of Savute Textiles Private Limited, are hereby
called upon to submit their claims with proof on or before March 30, 2022 to the Interim
Resolution Professional at the address mentioned against entry No. 10 above. The
financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.
A financial creditor belonging to a class, as listed against entry No. 12, shall indicate
its choice of authorised representative from among the three insolvency professionals
listed against entry No.13 to act as authorised representative of the class in Form CA.
Submission of false or misleading proof of claim shall atract penalties.

March 17, 2022 CA.BABU ABRAHAM KALLIVAYALIL
Ernakulam Interim Resolution Professional

NOTICE AND ADVERTISEMENT FOR DISPENSATION OF THE
MEETING OF EQUITY SHAREHOLDERS AND UNSECURED
CERDITORS OF FLIPKART INTERNET PRIVATE LIMITED
(APPLICANT COMPANY/ TRANSFEREE COMPANY)

FORM NO. CAA. 2

[Pursuant to Section 230 (3) and rule 6 and 7 of Companies (Compromises,
Arrangements and Amalgamations), Rules 2016]

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL, BENGALURU BENCH
COMPANY APPLICATION
CA(CAA) No. 41/BB/2021
In the Matter of Sections 230 to 232 and other Applicable Provisions of the
Companies Act, 2013 And Rules Framed There Under as in Force from time to time
And
In the Matter of Scheme of Amalgamation
of
JADE ESERVICES PRIVATE LIMITED
(Transferor Company)
With
FLIPKART INTERNET PRIVATE LIMITED
(Applicant Company/ Transferee Company)
And
Their Respective Shareholders and Creditors
Flipkart Internet Private Limited
(CIN : U51109KA2012PTC066107)
A company incorporated under the Companies Act,
1956 having its registered office address at
Buildings Alyssa, Begonia & Clover Embassy Tech
Village, Outer Ring Road,Devarabeesanahalli Village,

...Applicant Company /
Transferee Company

Bengaluru - 560 103, Karnataka , India
0

Notice is hereby given that by an order dated 11" March, 2022, the Hon'ble National
Company Law Tribunal, Bengaluru Bench (“The Tribunal”) has directed the
dispensation of holding the meetings of the Equity Shareholders and Unsecured
Creditors of Flipkart Internet Private Limited (Applicant Company/ Transferee
Company) in the matter of Scheme of Amalgamation of Jade eServices Private Limited
(Transferor Company) with Flipkart Internet Private Limited (Applicant Company/
Transferee Company) and their respective Shareholders and Creditors as mentioned
above.

In pursuance of the said order and as directed therein, notice is hereby given that the
Hon'ble Tribunal was pleased to order dispensation of holding the meeting of the Equity
Shareholders and Unsecured Creditors of Flipkart Internet Private Limited (Applicant
Company/ Transferee Company). Any party, aggrieved by this Order, is entitled to file
Interim Application(s) seeking appropriate directions, within two weeks from the date of
the receipt of the order.
Copy of the Order vide dated 11" March, 2022 and Scheme of Amalgamation can be
obtained free of charge at the registered office address of the Applicant Company/
Transferee Company situated at Buildings Alyssa, Begonia & Clover Embassy Tech
Village, Outer Ring Road, Devarabeesanahalli Village, Bangalore, Karnataka -
560103, India.
Dated this 19" Day of March 2022
Place: Bengaluru
Sd/-
Mr. Dhanabalan M
Authorized Signatory

Flipkart Internet Private Limited

CH)|.... GILADA FINANCE AND INVESTMENTS LIMITED

ILADA 2, e
BRADR e, CIN: L65910KA1994PLC015981
Regd. Office: #105 R.R Takt, 37 Bhoopasandra Main Road, Bangalore- 560094 Ph:080-40620000(30 Lines)
Fax: 080-40620009; E-mail: md@giladag! com, Website: www.gil com

NOTICE OF RECORD DATE
Pursuant to Regulation 42 of SEBI (Listing Obligation and Disclosure Requirements) Regulations, 2015,
we wish to inform that the Board of Directors of the Company has fixed Thursday, 31st March 2022 as
the Record Date for determining the eligibility of Shareholders with regard to the sub-division of Equity
Share of face value of Rs 10/- (Rupees Ten) each into 2 (Two) Equity Shares of face value of Rs 5/-
(Rupees Five)each and for the purpose of allotment of 1 (One) Bonus Equity Share of Rs 5/- each fully
paid-up for every 1 (One) existing Equity Share of Rs 5/- each fully paid-up (Post Sub Division)as
approved by the Shareholders in their Extraordinary General Meeting held on March 18, 2022.
For Gilada Finance & Investments Ltd

Place : Bangalore Sd/- (Rajgopal Gilada)

Date : 18.03.2022 Managing Director (DIN: 00307829)
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NOTICE AND ADVERTISEMENT OF NOTICE OF MEETING
OF UNSECURED CREDITORS OF JEEVES CONSUMER
SERVICES PRIVATE LIMITED
FORM NO. CAA. 2
[Pursuant to Section 230 (3) and rule 6 and 7 of Companies (Compromises,
Arrangements and Amalgamations), Rules 2016]

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL BENCH AT
BENGALURU
In the matter of sections 230 to 232 and other applicable provisions of the
companies act, 2013 and rules framed thereunder as in force from time to time
And
In the Matter of CA (CAA) No. 40/BB/2021
In the Matter of scheme of Amalgamation
Of

JEEVES CONSUMER SERVICES PRIVATE LIMITED
(Transferor Company)

With
INSTAKART SERVICES PRIVATE LIMITED
(Transferee Company)
And
Their Respective Shareholders and Creditors

NOTICE AND ADVERTISEMENT FOR DISPENSATION OF
THE MEETING OF EQUITY SHAREHOLDERS AND
UNSECURED CERDITORS OF FLIPKART INTERNET
PRIVATE LIMITED (APPLICANT COMPANY!/
TRANSFEREE COMPANY)

FORM NO. CAA. 2

[Pursuant to Section 230 (3) and rule 6 and 7 of Companies (Compromises,
Arrangements and Amalgamations), Rules 2016]

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL, BENGALURU BENCH
COMPANY APPLICATION
CA(CAA) No. 42/BB/2021
In the Matter of Sections 230 to 232 and other Applicable Provisions of the
Companies act, 2013 and rules framed there under as in force
from time to time
And
In the Matter of Scheme of Amalgamation
of
MINTKART INDIA PRIVATE LIMITED
(TRANSFEROR COMPANY)
With
FLIPKART INTERNET PRIVATE LIMITED
(Applicant Company/ Transferee Company)
And
Their Respective Shareholders and Creditors

Flipkart Internet Private Limited

(CIN : U51109KA2012PTC066107)

A company incorporated under the Companies Act,
1956 having its registered office address at Buildings
Alyssa, Begonia & Clover Embassy Tech Village,
Outer Ring Road, Devarabeesanahalli Village,
Bengaluru, - 560 103 Karnataka , India

...Applicant Company /
Transferee Company

JEEVES CONSUMER SERVICES PRIVATE LIMITED
(CIN: U52511KA2007PTC044748)

A company incorporated under the Companies Act,
1956 having its registered office at Buildings Alyssa,
Begonia & Clover, Embassy Tech Village, Outer Ring
Road, Devarabeesanahalli Village

Bengaluru — 560103, Karnataka, India

...Applicant Company
No.2 / Transferor Company

Notice is hereby given that by an order dated the 11th March, 2022, the Hon'ble
National Company Law Tribunal, Bengaluru Bench (“The Tribunal”) has directed a
meeting to be held of the Unsecured Creditors of Jeeves Consumer Services Private
Limited (Applicant Company No.2/ Transferor Company) for the purpose of
considering, and if thought fit, approving with or without modification, the Scheme of|
Amalgamation proposed to be made between Jeeves Consumer Services Private
Limited (Applicant Company No. 2/ Transferor Company) and Instakart Services
Private Limited (Applicant Company No. 1/ Transferee Company) as mentioned above.
In pursuance of the said order and as directed therein, further notice is hereby given
that a meeting of the Unsecured Creditors of Jeeves Consumer Services Private
Limited (Applicant Company No. 2/ Transferor Company) will be held as under at such
time and place the said Unsecured Creditors are requested to attend.

Notice is hereby given that by an order dated 11" March, 2022, the Hon'ble National
Company Law Tribunal, Bengaluru Bench (“The Tribunal”’) has directed the
dispensation of holding the meetings of the Equity Shareholders and Unsecured
Creditors of Flipkart Internet Private Limited (Applicant Company/ Transferee
Company) in the matter of Scheme of Amalgamation of Mintkart India Private Limited
(Transferor Company) with Flipkart Internet Private Limited (Applicant Company/
Transferee Company) and their respective Shareholders and Creditors as mentioned
above.

In pursuance of the said order and as directed therein notice is hereby given that the
Hon'ble Tribunal was pleased to order dispensation of holding the meeting of the Equity
Shareholders and Unsecured Creditors of Flipkart Internet Private Limited (Applicant
Company/ Transferee Company). Any party, aggrieved by this Order, is entitled to file
Interim Application(s) seeking appropriate directions, with in the period of two weeks
from the date of receipt of this Order.

Copy of the Order vide dated 11" March, 2022 and Scheme of Amalgamation can be
obtained free of charge at the registered office address of the Applicant Company/
Transferee Company situated at Buildings Alyssa, Begonia & Clover Embassy Tech
Village, Outer Ring Road, Devarabeesanahalli Village, Bangalore, Karnataka -
560103, India.
Dated this 19" Day of March 2022
Place: Bengaluru
Sd/-
Mr. Dhanabalan M

Authorized Signatory
Flipkart Internet Private Limited

Sl. Class of Date of Time Place of
No. Meeting Meeting Meeting

Unsecured Creditors 23" April, 2022 | 11:00 AM Through Video

1.| of the Transferor Company| Conference

Copies of the said Scheme of Amalgamation, and the statement under Section 230 of
the Companies Act, 2013 can be obtained free of charge at the aforesaid registered
office address. Persons entitled to attend and vote at the meeting, may vote in person
or by proxy or through Authorized Representatives, provided that all proxies in the
prescribed form are deposited at the registered office of the Transferor Company not
later than 48 hours before the meeting.

Forms of proxy can be obtained at the registered office of the Transferor Company.

The Tribunal has appointed Mr. Perikal K. Arjun, Advocate as Chairman and
Ms. Varsha V. Shenoy, Practicing Company Secretary as the Scrutinizer of the said
meeting. The abovementioned Scheme of Amalgamation, if approved by the meeting,
will be subject to the subsequent approval of the Tribunal.

Dated this 19" Day of March 2022

Place: Bengaluru

Sd/-
Mr. Perikal K. Arjun
Advocate
Chairman appointed for the meeting

- National Business Centre,

- JSK Bank Zonal Office Mumbai

1st & 2nd Floor, Bandra Kurla Complex,
Sarving To Empowear

®

e {'V. N PUBLIC ANNOUNCEMENT

[Under Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017]

FOR THE ATTENTION OF STAKEHOLDERS OF
DIGITALPERSONA ID MANAGEMENT SOLUTIONS PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of the Corporate Debtor DIGITALPERSONA ID MANAGEMENT
SOLUTIONS PRIVATE LIMITED

2. | Date of Incorporation of Corporate Debtor [ August 09, 2012

3. | Authority under which Corporate Debtor |Companies Act, 1956
is Incorporated | Registered

4. | Corporate Identity Number U72200KA2012PTC065265

5. [ Address of the Registered Office of
the Corporate Debtor

Unit No. 101, 1st Floor Tower B,
The Millenia Towers, Murphy Road,
Ulsoor, Bengaluru 560008, Karnataka

6. | Liguidation commencement date March 15, 2022
of Corporate Person

Bandra (E) Mumbai- 400051.
Ref. No: JKB/IAPM-527 Dated: 02.03.2022

1. Mr. Prashanth Kumar R S/o. K Kamlesh Rao, R/o #6/1, 1st stage, 1st Block|
Chowdappa Layout, K Narayanapura Main Road, RK Hedge Nagar Bangalore-
560077 (Borrower/ Mortgagor)
2) Mr.Sambeet Mankar K S/o Krishna Murthy SK, R/o No. 352 4th Main 8 th Cross(|
Bank Colony Bogadi, Mysore, Karnataka-570026(Guarantor)

Sub: Notice under Section 13(2) of Securitization and Reconstruction of

Financial Assets & Enforcement of Security Interest Act, 2002

Our Bank through its Business Unit, Infantry Road Bangalore advanced in March(|
2014 atyour request, in favor of you, Mr. Prashanth Kumar R, a Housing Loan facility|
of Rs. 19.00 Lacs/- (Rupees Nineteen Lacs only). The said facility was granted to
you against the following securities:
Primary Security: Equitable mortgage of all that piece and parcel of the property|
bearing Flat No.313 in Third Floor, in the Apartment building known as “DS-Max
Solitaire”, having a super built up area measuring 1353 sq ft. along with 396 sq ft.
undivided share, right, title and interest of land and duly constructed on Iand|

property bearing Sy. No. 64/3 situated at Horamavu Agara village KR Puram Hobli
Bangalore- East Taluk present under the administrative jurisdiction of BBMP Ward
No.25, Horamavu ward measuring about 1 acre 17 guntas , land duly converted vide|
conversion order No. ALN.E.SR(KRH)157/2007-08 dated 31.10.2008 issued by
special Deputy Commissioner Bangalore District and together with proportionate,
share in common areas such as passages, lobbies ,lifts , staircases and other areas|
of common use and one covered car parking space in the stilt floor and the fIat|
consisting 2 Bed rooms Kitchen, Dining , toilets , living rooms. (Hereinafter, referred
as aMortgaged property.)

Third Party Guarantee of: Mr.Sambeet Mankar K S/o Krishna Murthy SK R/o No.
352 4th Main 8th Cross Bank Colony Bogadi Mysore Karnataka-570026

You Mr. Prashanth Kumar R as BORROWER-MORTGAGOR availed of the saidI
credit facility. However, thereafter, you defaulted and committed breach of the terms|
& conditions on which the said credit facility was granted to you. As a result of your
default, yourloan account was classified as Non-Performing Asset on 31.03.2021.
As on 31.01.2022, there were due and payable from you, Mr. Prashanth Kumar R,
towards the bank in the said Housing Loan account the following amounts:-

7.| Name, address, email address and the Viswanathan Rajagopalan

registration number of the Liquidator Plot No.4, 1/787A, Deivanai Nagar

Il Street, Madipakkam, Chennai-600091,
TamilNadu. Mobile No: 6379252059
Email ID: viswanathan.irp@gmail.com
Registration Number: IBBI/IPA-003/
ICAI-N-00275/2020-21/13069

8. | Last date for submission of claims March 29, 2022

Notice is hereby given that DIGITALPERSONA ID MANAGEMENT SOLUTIONS
PRIVATE LIMITED has commenced Voluntary Liquidation on March 15, 2022.
The Stakeholders of DIGITALPERSONA ID MANAGEMENT SOLUTIONS PRIVATE
LIMITED are hereby called upon to submit their proof of claims on or before March 29,
2022 to the liquidator at the address mentioned againstitem No. 7.
The submission of proof of claims is to be made in accordance with the Insolvency and
Bankruptcy Board of India (Voluntary Liquidation Process) Regulations 2017.The proof of
Claims to be submitted by way of the following forms along with Affidavit and
documentary proof in support of claimin, Form B-Claim by Operational Creditors, Form C-
Claim by Financial Creditors, Form D- Claim by Workmen or an employee, Form E- Claim
Submitted by Authorized Representation of Workmen or an Employee, Form F- Claim
submitted by any other Stakeholder. The above mentioned forms can be downloaded from
the website www.ibbi.gov.in of Insolvency and Bankruptcy Board of India (Voluntary
Liquidation Process) Regulations 2017.
The financial creditors shall submit their proof of claims by electronic means only.
All other Stakeholders may submit the proof of claim by person by post or by
electronic means.
Submission of false or misleading proofs of claims shall attract penalties.
Viswanathan Rajagopalan
Plot No.4, 1/787A, Deivanai Nagar Il Street, Madipakkam,
Chennai-600091, TamilNadu. Mobile No:6379252059
Date : 18.03.2022 Email ID: viswanathan.irp@gmail.com
Place: Chennai Registration number: IBBI/IPA-003/ICAI-N-00275/2020-21/13069

NPAbalance ason 31.01.2022 Rs.14,67,473.68/-
(Excluding interest upto 31.01.2022)
Unapplied butaccrued interest upto 31.01.2022 Rs.2,60,063.86/-

Total Rs.17,27,537.54/-

Thus as on 31.01.2022 there was due and payable by you, Mr. Prashanth Kumar R,
towards the bank in the said housing loan account a total amount of
Rs.17,27,537.54/- (Rupees Seventeen lacs Twenty Seven thousand Five hundred
Thirty Seven and Fifty Four Paisa only).

You Mr. Prashanth Kumar R are therefore, hereby called upon in terms of Section
13(2) of Securitization and Reconstruction of Financial Assets &amp; Enforcement
of security Interest Act, 2002 to discharge in full your liability towards the bank and
pay the said amount of Rs.17,27,537.54/- (Rupees Seventeen lacs Twenty Seven
thousand Five hundred Thirty Seven and Fifty Four Paisa only) with further interest
thereon from 01.02.2022 at the rate of @8.50%p.a (floating) with monthly rests,
along with further costs and charges incurred, within 60 days from the date of this
notice, failing which we shall be constrained to exercise all or any of our rights against
youinrespect of the Mortgaged Property under Section 13(4) of the said Act.

Do note that Section 13(13) of the said Act restrains you, Mr. Prashanth Kumar R
After this notice, from transferring by way of sale, lease or otherwise the Mortgaged
Property, without prior consent in writing from the bank. We may add that non-
compliance with the above provision contained in section 13 (13) of the said Act, is
an offence punishable under the Act.

This notice is issued without prejudice to the Bank's rights to recover the remaining
balance in case your liability is not discharged in full after the enforcement of the
security interest pursuant to this notice. Further, please note that this notice should
not be construed as waiver of any rights or

remedies which we may have including, without limitation, the right to make further
demands in respect of sums owing to us.

Sd/-

Place: Bangalore. Authorized Officer
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DEFENDANT : Sri.Mithun.H.S.
SUMMONS/NOTICE TO DEFENDANT

SRI MITHUN.H.S., S/o H.L. Subbegowda,
Aged about 35 years, Residing at No.B-
044, 'B' Block, 4" Floor, Sobha Magnolia,
Bannerghatta Road, 1% Stage,
BTM Layout, New Gurappanapalya,
Bengaluru-560 076

WHEREAS, the Plaintiff has filed the suit
for recovery and Cancellation of Sale Deed
dated 07.04.2018 executed by the plaintiff
infavour of Defendant.

WHEREAS, the above case is set down for
the appearance of the defendant on
01.06.2022 at 11.00 A.M and if you fail to
appear before this Hon'ble Court, the
above case will be proceeded with against
you ex-party.
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All that piece and parcel of the residential
vacant site bearing No.12, Khatha Mo.117,
BEMP Khatha No.497/52/1, BEMP present
Khatha No.487/124/52/1 formed in
converted Sy.No.52/1 (converted vide
Official Memorandum No.B.DIS ALN.CR(S)
26/95-96 and No.B.DIS.ALN(S)SR.162/95-
96 dated 04.09.1996 issued by the Special
Deputy Commissioner, Bengaluru District,
Bengaluru) situated at Gollahalli Village,
Uttarahalli Hobli, Bengaluru South Taluk,
Bengaluru, presently within the limits of
Bruhat Bengaluru Mahanagara Palike,
Bengaluru, measuring East to West:39 feet
and North to South:30 feet in all measuring
1170 square feet and bounded on:

East by : Site No.9, West by : 30 feetroad,
North by : Site No.13. South by : Site No.11,
Given under my hand and seal and
signature on this 16.03.2022 at Bengaluru,
By Order of this Court
Chief Ministerial Officer,
Senior Civil Judge's Court

Bengaluru Rural District.
Advocate for Plaintiff
J. S. DINESH Advocate
No 74, “Mathrushree™ 12 E Main Road,
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